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12.49 hrs. 

·DE~S FOR EXCESS GRANTS 
(R.A.ILWAYS), 1959-60 

Mr. Speaker: We take no discussion 
on the Demands for Excess Grants dn 
respect of the Budget (Railways) for 
1959-60. Cut motions have been given 
already. 

DEMAND No.3-PAYMENTS TO WORKED 
LINES AND OTHERS 

Mr. Speaker: Motion moved: 
''That a sum of Rs. 1,50,130 be 

granted to the President to make 
good an excess on the grant in 
respect of 'Payments to Worked 
Lines and others' for the year 
ended the 31st day of March, 1960". 

DEMAND No.7-WORKING EXPENSES--
OPERATION (FuEL) 

Mr. Speaker: Motion moved: 
"That a sum of Rs. 28,71,248 bc 

granted to the President to make 
good an excess on the grant in 
respect of 'Working Expenses-
Operation (Fuel)' for the year 
ended the 31st day Of March,1960". 

DEMAND No. B-WORKING EXPENSES-
OPERATION---OTHER THAN STAFF AND 

FUEL 

Mr. Speaker: Motion mO\'ed: 

"That a sum of Rs. 21,77,473 be 
granted to the President to make 
good an excess on the grant in 
respect of 'Working Expenses--
Operation---Other than Staff and 
Fuel' for the year ended the 31st 
day of March, 1960". 

Any cut motions being moved? 
AMOUNT SPENT ON UNIFORMS, CLOTHING 

AND STORES OF RAILWAY EMPLOYEES 
WORKING IN Loco SIlEDS AND OPEN 
LINEs 

Shri Nambiar (Tiruchirapalli·): I 
beg to move: 

"That the demand for an excess 
grant of a sum of Rs. 21,77,473 in 
respect of 'Working Expenses--
Operation other than Staff and 
Fuel' be reduced by Rs. 100." (1) 

Sir, from the Demands for Excess 
Grants, it is seen that there is an 
Excess Grant in Demand No.4. It is 
said that it is for Ordinary workina 
expenses-Administration. The amo-
unt is very small and the hon. Deputy 
Minister for Railways might say that 
there cannot be much objection to the 
grant of Rs. 76 for adminl\;trative pur-
poses. Though the amount is small, we 
consider that there is a principle in-
volved, namely that in the matter of 
administration, generally speaking, 
the Railway Administration is not 
very efficient while dealing with the 
staff. 

The railways are to supply uniforms 
to the staff and materials to the loco-
sheds and workshops. Here is a 
Demand for an Excess Grant of a few 
lakhs of rupees for the supply of uni-
forms. I submit that certain sections 
of the railwaymen only are supplied 
with uniforms. Even this, they are 
not regularly supplied with. For 
instance, the pointsmen, the station 
masters and the gua1rds who have to 
be supliped with uniforms do not get 
their supplies regularly. Even if thl'Y 
get their supplies, the uniforms do not 
fit in. There was a demand that in-
stl'ad of the stitched uniforms being 
supplied to them, the cloth and the 
stitching charges may be given to 
th('m, but this has not been accepted. 

Sometimes, the pointsman looks like 
a monkey with the cap that he is 
given, which never suits his head. 
Similarly also. these pointsmen are 
given jackets which will suit only 
ladies and not men. While travelling 
in the trains, oft('n we look at the 
pointsmen standing at the points with 
their monkey-like caps and jacket-Ilke 
or frock· like dresses. On several occa-
sions, we have demanded that these 
pointsmen and other staff S'hould be 
given cloth and the stitching charges. 
r would request the han. Minister to 
consider this question. 

There is another Demand for payinr 
the staff for a decree in the court. I 
would like to submit that it has" 

·Moved with the recommendations of the President. 
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become, of late, a practice with the 
Railway Administration not to pay the 
dues to the railwaymen in the form 
of their salaries, allowances or other 
settlements, with the result that very 
often they are forced to take the cases 
before the court. It is not an easy 
thing to take the cases to the courts 
and get decrees, because they have to 
undergo the difficulty of spending 
some money, and then waiting. There-
fore, it is prayed that in the matter of 
settling the claims of the railway 
employees, the bureaucratic practice 
may be given up, and the employee 
may be given the opportunity to 
receive their salaries etc. through the 
administrative counters instead of 
they being compellcd to go to the 
court, because in many cases, they 
spend more than what they get, with 
the ultimate result that they are 
incurring a loss. Therefore, it is again 
submitted that such occasions may be 
avoided, and proper payment may be 

-made in time. 

With regard to the supply of stores, 
I have to submit one thing, particular-
ly with regard to supply of stores to 
the loco-sheds. Very often, in the 
open line, we see many engincs go 
out without complete parts, and to put 
the matter straight, often, instead of 
the engines being allowed to frO out 
with their own parts, parts from other 
stand-by engines are taken and fttted 
on to them, and so on. I know per-
sonally that in many places, this is 
so; for instance, in the Tambaram 
electric traction line, many of the 
traction units do not have their own 
fittings. Whenever the trains are to 
start, parts are taken from the nearby 
unit and fitted on to that unit. Even 
ordinary materials like nuts and bolts 
whieh can be easily made available 
are not properly supplied. This parti-
-cular point has been canvassed here 
before during the discussions on the 
Railway Budget, and I would request 
the hon. Minister to see that the sup-
plies are made properly. 

Then, there is a Demand for Excess 
Grant in regard to fuel. Especially in 
the south, we find that the coal supply 
is so bad that the trains go often very 
late, as a result of the bad quality of 
coal supplied. And, here, We have 
provision for an excess grant to be 
made on that account. I submit that 
let better supply of coal be made, and 
if that is done, then delay in the 
movement of trains can be averted, 
morever, the engines also will per-
form better with ,better quality of 
coal rather than with inferior coal. I 
know that there is shortage of coal, 
and there is also the difficulty of trans-
porting the coal to the south. Even 
granting that, effort must be made to 
see that good quality coal is trans-
ported to the south, because with the 
help of the railways, other work could 
be done better. Since industrial pro-
grcss is based on quick transport of 
coal, which is one of the main criteria 
to be taken into consideration, I sub-
mit that the supply of better quality 
of coal to the 'railways will help in 
Improving the general condition of 
transport in the south. This point also 
may be taken into consideration. 

With theSe words, I hope that the 
Railway Minister will consider tHese 
points carefully. 

Shrl Prlya Gupta (Katiharl: While 
speaking on the cut motion to the 
Demands for Excess Grants, I would 
"ubmit at the outset that the renewal 
of the permanent way tracks, the 
renewal of the lines and the sleepers 
etc, aTe very much in arrears. We 
have seen even in the Delhi yard that 
wherever four dog spikes are required 
to be put, only tow are put, and it is 
on such tracks that the main trains 
are running. 

The brake blocks fitted to the 
wagons have got no nut or washer; 
only a split pin is 'Put without the 
grover washer, with the result that 
by lateral movement when the s~Ut
pin is sheared, accidents happen. This 
is a matter which can be inspected 



Demand.! JVAISTHA 28, 1884 (SAKA) jar Excess Grants 11424 
(Railways) 

easily in the Delhi yal'rt itSE,1d'. That 
is so everywhere in ludiOl, Dut since 
the hon. Ministers are in close pro-
ximity to the Delhi yard, they may 
ltindly go and examine these things. 

In regard to the supply of stores, 
owing to stores not being available for 
the repair of the dilapidated and 
over-aged locomotives, wagons and 
utileI' coaching-stock, only ordinary 
running repairs arl' being done by 
cannibalisation. You will be asto-
nished to know that when an engine 
after having done some period of 
work is placed in the loco-shed for 
examination and re-certification by 
the examining fitter. the required 
period of time is not given for the 
overall examination after which 
aloue it can be sent out again on the 
line, with the result that the staff in 
the event of failure, are charge-sheet-
ed later on. This is the condition pre_ 
vailing all over the railways. 

This is one of the reasons why acci-
dents happen. There are other reasons 
also, namely track not being main-
tained properly for want of sleepers. 
for want of lines, for want of dog 
spikes and other materials. No spare 
tools are also supplied to the key-man. 
n a key-man breaks one of the tools. 
he has to wait till the other one is 
supplied, and he has got to manage 
his work somehow. This is one of the 
main and reasonable causes why acci-
dents occur, but, in spite of this. the 
staff concerned alre being· penalised. 

As regards fuel, I would like to 
point out that fuel of a particular 
grade or a particular class is not being 
supplied to the drivers, and so, if the 
driver has got to consume more cDal 
of an inferior grade or category, he 
is charge-sheeted for that purpose. 
13 hriI. 

Regarding staff, I would once again 
request that the Ministry should sea 
that the arrears due to them are paid. 
Arrears in respect of leave salaries, 
overtime, travelling allowance and 
relieving allowance are never paid in 
1105 (Ai) LSD-6. 

time. These arrears amount to crores 
in quantum. 

Then I would request the Ministry 
of Health to clarify one point, whether 
registered and MBBS doctors doing 
private practice and not employed by 
the railways are less qualified to give 
medical certificates than doctors 
employed by the railways. I am tolll 
that in places where there is no pro-
vision of railway doctors, class III lind 
class IV staff obtain medical ce:tifi-
cates from private doctors. But these 
are not accepted as valid and therefore 
they are not paid the leave pay due 
to them and the period of absence is· 
not treated as absence on account of 
sickness. It is automatically treatE'd 
as L.W.P. Not only this, when the 
employee reports for duty fit to the 
subordinate in charge, he sends him 
to the railway medical authority of 
another station, and if the doctor 
there is absent, even the intervening 
period. the periOd between reporting 
for duty and his being given a cer-
tificate by the Tailway assistant 
surgeon is treated as L.W.P. The entire 
period i.e. sick period and joining 
period is treated as L.W.P. 

The hon. Deputy Minister of Rail-
ways in reply to a question said that 
the certificate of private doctors 
would be accepted provided it was 
correct. I do not understand the 
meaning of the word 'correct' here. 
Is it that the private MBBS doctor 
available in the open market is di11'e-
rent from the doctor engaged by the 
railways? Is it that the MBBS 
degree held by a private doctor is 
different from the MBBS degree held 
by the railway do~tor? This has got 
to be ascertained. 

Regarding operation, you will kindly 
see that as a matter of normal course 
the hours of employment regulaticon! 
are violated. A guard comes for duty 
to take charge of a train. The train 
Is delayed at the marshalling yard. 
The guard is compeIled to wait there 
for four or five hours, until the wheels 
move. His duty starts only from the 
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time the wheels move. That is, he 
has to wait for four or five hours and 
then put in his regular duty. By the 
time he finishes his duty, he is exhaust-
ed. The operational staff are forced 
to work beyond the hours specified. 
The authorities on the line increase 
his duty from 8 hours to 12 hours. 

The Deputy Minister in the Minis-
try of Railways (Shrl S. V. Rama-
swamy): I do not know how all these 
points are relevant. 

Mr. Speaker: I was also about to 
ask him that. He mentions the head 
'operation'. From 'fuel', he begins to 
talk about the guards and so on. 

Shri Namlbar: Maintenance re-
quires staff. 

Mr. Speaker: Track and those 
things are covered. 

Shrl Priya Gupta: Stal! is there-
sanction for staff payment. 

Mr. Speaker: He just mentioned 
'operation' and from there he begins 
to talk about when the guards are 
entrusted with their duties, when the 
wheels begin to move. That cannot 
be discussed under that. 

Shri Prlya Gupta: Op~rnticn \s 
done by the guards. They are of tIle 
operational staff. 

Mr. Speaker: He should net simply 
Ito by the dictionary meaning of 'ope-
ration'. He should also see what II 
mentioned under the Demand for 
Excess Grant. 

Shri Priya Gupta: In respect of the 
Train lighting shift staff of the Elec· 
trical department of the North-East-
ern Railway, who were doing con-
tinuous 8-hour duty since long the' 
duty hours have bel'n inrrea."d to 12 
all Of a sudden as a measure of eco-
nomy. 

Mr. Speaker: Under which Demand 
is he speaking? 

Sbrl Priya Gupta: Misuse of the 
money. 

Mr. Speaker: There is no Demand 
like that. 

Sbri Nambiar: He refers to Dema.nd 
No.5-Working Expenses-Repairs 
:md maintenance. 

Mr. Speaker: He has passed on to 
Demand No.8. Now Shri Nambiar is 
taking him back to Demand No. 5 

Shri Nambiar: All Demands are put 
together. 

Mr. Speaker: No, no. He should be 
clear within himself as to what he 
is arguing. 

Shri Priya Gupta: In respect of 
these Demamds, I would request the 
Ministry to consider and tell us about 
the steps they are going to take to 
remove the difficulties I have pointed 
out as regards staff, their grievances. 
maintenance of traCks, non-renewal. 
non-supply of stores and other mat-
ters. 

Shrimati Renu Chakravartty (Bar 
rackpore): I ju,t want to make one or 
two observations regarding Demands 
Nos. 8 and 15. 

Under Demand No.8, extra money 
has been spent on such railway ope-
rational expenditure as ticket hand-
hng etc. In Howrah station, which is 
one of the biggest and most busy 
~tations in the whole of India, I 
think, there is great trouble in try-
ing to get platform tickets. For a long 
time, we have been hearing that the 
Railway Ministry is proposing to start 
mechanisation of platform ticket 
issue. If you go ~n the evening when 
a large number of trains come and go 
out, you will find a long row. We 
have to wait for almost ten or fifteen 
minutes before we can get platform 
tickets. 

Therefore, when all the time we ar .. 
voting even excess grants, why can-
not we have a small amo\lillt of ex-
penditure incurred in automatising 
the issue of platform tickets Instead 
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of doing it manually We have al-
ways been told about foreign ex-
change difficulties. This time also, we 
may be told the same thing. But for 
the last five or seven years I have 
been hearing that this proposal L~ 

under consideration. 
Coming to Demand No. 15, where 

we are talking about the construction 
of new lines and extra expenditure 
thereon, 1 want to point out fo the 
hon. Minister and the Deputy Minis-
ter that a few days ago when I had 
raised the question of the Haldia-
Kharagpur line and asked whether 
the alignment was going to be 
changed. they had assured me that 
there was no change in the alignment. 
But in spite of this assurance, hear-
ing whic'h we were all glad, we are 
told that actually survey work is still 
continuing between Pachkuda and 
Haldia. The local staff tel! us that 
they have received Ino orders to the 
contrary, that actually survey work 
will continue between Pachkuda and 
Haldia. I want to be quite sure that 
we do not go in for an additional 
expenditure otherwise, later we will 
be told to vote again an excess grant. 

Therefore., I would like to be en-
lightet.1ed On this point. Last time we 
were told that the Haldia line would 
pass through Kharagpur and thereby 
serve both north India and south 
India as well as west India. There-
fore, on this point aL<o I would like 
the hon. Minister to give a short 
reply. 

Shri U. M. Trivedi (Mandsaur): 
When these Demands for Excess 
Grants are beitng discussed, I would 
like to draw the pointed attention of 
the han. Ministers to the wastage 
which i3 being caused in open line 
works and in the construction and 
chal!lge of loco sheds. For years to-
gether, if a local shed exists .at a 
particular place and it enters the head 
of some engineer concerned that he 
can make more money by having the 
loco shed shifted from that place to 
some other place, immediately the 
old scheme is given up-where for a 

hundred years the loco shed existed 
and where a big colony had been 
built up--and the whole big colony 
gets demolished, and a new loco shed 
somewhere else is constructed. I draw 
pointed attention to the scheme 
which is now being formulated at 
Neemuch. Ncemuch is having a loco 
shed for the last 80 years. A scheme 
wa., afoot. About Rs. 11 lakhs were 
recently sanctioned for acquiring land 
Blad having a new loco shed with new 
lines and removing certain opera-
tional difficulties. But in comes some 
other engineer who has got a few 
contractors with whom he' is very 
thick, and to have his purpose served 
he wants to shift this loco sh"d 1" 
Chittorgarh. Why this scheme i.< 
being formulated is not understood 
by me. All thc' guards are at Nee-
much, all the drivers have got their 
hous£'s at Neemuch, and a huge 
colo.~y of nearlv 18,000 houses i~ 
already there. 

Mr. Speaker: On which Demand i.< 
the hon. Member speaking? 

Shri U. M, Trivedi: Demand No.7. 

Mr. Speaker: Neemuch will not 
come here. 

Shri U. M. Trivedi: Neemuch may 
not be hen', but the working is there. 

Mr. Speaker: The hon. Member is 
an experienced parliamentarian, and 
he knows what CBln be discussed on 
Demands for Excess Grants, 

Shri U, M, Trivedi: The question 
is one of incurring expenditure' which 
can be prevented, of saving. 

Mr. Speaker: I do realise he' is 
under very great pre..sures, but then 
he should not overlook the rele-
vancy. 

Shrl U. M. TrIvedi: All right, Sir, 

The Minister of Railways (Shrl 
Swaran Singh): Currently we are 
holding meetings of the informal 

Consultative Committee, 
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Shri U. M. Trivedi: It is very dilIi-
cult to attend the meetings of your 
Consultative Conunittee. unless one 
gives up everything. I will get a 
salary of Rs. 27 out of Rs. 400 and 
out of that I will have to mak'e both 
ends meet and make my children eat 
properly; and I will have to indulge 
in some other activities also. 

Mr. Speaker: Is that an argument~ 

Shri Hari Vishnu Kamath (Hoshan-
gabao:i): The meetings are fixed 
during the sittings of th" House. 
from 3 to 5 p.m. or 50 and we cannot 
<Jttend. 

Mr. Speaker: Is that an argument 
to be addressed to the Chair that he 
has a more important task to do in 
order to earn more money th3n 
what he is doing? 

Shri U. M. Trivedi: What is being 
addressed to the Chair is merely a 
reply to the question that is put. We 
will be glad to attend those meetings. 
There is absolutely no douht in my 
min1 that we should b(' very glad to, 
but the time that is fixed for the 
meetings of the Consultative Com-
mittee is such that one has to keep 
oneself in occupation from earl\' 
morning. 

Mr. Speaker: He ca.:! instruct the 
other Members who arc there that 
they should do his job also. 

Shri U. M. Trivedi: It becomes 
very difficult through proxies. 

However, as I was saying, wastage 
in expenditure on railways, which is 
the result of the Demands for Ex-
cess Grants, must be avoided. That is 
the purpose of my making this sug-
gestion. Every suggestion must be 
well looked into. I was merely giv-
ing an instance as to how these 
engineers sometimes do very great 
harrn to our country for the sake of 
a paltry sum of money that they 
maybe able to secure for themselves 
by backdoor methods. 

You, Sir, must have travelled from 
Delhi to Bombay, and it is a very 
important line, but you will be sur-
prised to find that stations have been 
built in such a manner as to be away 
at least four or five miles from the 
villages whose names are appended 
to the stations. Why has it been done 
so? There is a story, and the story is 
that one engineer wanted to make 
about Rs. 10.000 by having the loca-
tion at a particular place. As it was 
not agreE'd to by the poor villagers ... 

Mr. Speaker: Now he is generalis-
ing and making accusations. He 
wanted only to put forward the case 
of one station, and nOW he is put-
ting forward more. 

Shri U. M. Trivedi: This is only a 
. ..:uggestion. 

Mr. Speaker: I request him to con-
f1ne himself to th<' things bdore the 
House. 

Shri U. M. Trivedi: Whenever such 
things come, the Ministry would do 
well to look into the schemes that are 
suggested, as to why demolition of old 
structures is suggested and construc-
tion of new structures is contem-
plated. 

Then I come to Demand No.8 under 
the head "Revenue-Ordinary Work-
ing Expenses-Operation other than 
staff alnd fuel". Here, th(' excess that 
has been shown in the Appropriation 
Account is Rs. 21.95 lakhs, but for 
regularisation the PAC has suggested 
Rs. 21.78 lakhs. This is with refer-
ence to clothing stores. One very 
great complaint about the ckthing 
stores is that the clotihing issul·d is 
fixed. Measurements are not there. 
There are particular sizes like 1. 2, 3 
etc., or I do not klnow how they are 
put down. Particular sizes of coats 
and pants are prepared and they are 
issued indiscriminately to the stat!. 
What happens is that one who is six 
feet tall has to wear the pants which 
are fit only for one who is 4' 9" high. 
So, it becomes very difficult for him 
to wear It. SimilarlY, a coat which 
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can fit a person with a chest mea-
surement of 40" is given to one who 
has a chest measurement of 32". It 
becomes extremE!ly difficult for 
that man. He has got to get 
those things altered, ani every 
those things altered, and every 
money out of it, the contractor makes 
more money out of it, and the poor 
staff does not derive benefit out of it. 
Therefore, I suggest that the clo.th 
may be sllIPplied to the staff and thE:Y 
may be paid something in the bargain 
for stitching charges, so that they 
may have suits made according to 
their measurements to fit them. That 
will save more money to the Gov-
ernment, and the money that goes 
into the pockets of the contractors 
can be saved. 

Mr. Speaker: Is there not the 
danger in that case that the man will 
go to the cheapest tailor? 

Shri U. M. Trivedi: Let him go. We 
will not grudge two ann as or four 
allll\as going into the pocket of the 
stal!. 

Mr. Speaker: I was not only think-
ing of thc money that he pays but 
the results achieved, the uniform that 
is on the person. Would that look 
decent? 

Shri Swaran Singh: There will be 
wastage of cloth when the same 
length., are supplied because some 
people will require more, some less. 

Shri Trivedi: But what you are 
supplyi,ng is caming more waste. 

Mr. Speaker: The Member says 
that it is not thp cloth thnt is tailored 
to the r('quirements of the staff, but 
it is the staff that is t:lilored to thl) 
requirements of the cloth. Th~t is 

his allegation. 

Shri Nambiar: Exactly. 

Sllri lJ. M. Trivedi: This i< what is 
going on. What they supply i. not 
vyin, rl'fercn." to the particular 
person. but what thpv hflve p-ot, 
whether it fit, the pergon or not, 
whether he is Shri Ramaswamy's 
height or Shri Swaran Singh's hE:ight. 

Mr. Speaker: They have no com-
plaint about ,that. 

Shri U. M. Trivedi: Because they 
arc. not supplied uniforms. 

Shri Swaran Singh: Why not yoUr ! 
size? 

Shri U. M. Trivedi: My size will: 
fit many persons. 

I suggest one little thing more: 
and it is this, that there must be 
some control over the speed of the 
trains, not in the sense that there is 
excess speed but that it is being 
lowered. We seem to be going 
slower. We must put a stop to this 
slow movement that we are indulg-
ing in. At my place they are run-
ning trains at 23 miles an hour. Will 
you kindly look into that, whether 
it is due to lack Of fuel supply or 
lack of efficiency that has crept in, 
as a result of which the train is 
moving at a snail's speed. Because 
we are very docile people, we do not 
complain, we have no papers, We do 
not create a hullabaloo, we are not 
living in Bombay and our voice does 
not reach you, the' net result is that 
We suffer. Although we are very 
docile I hOPe yOu will hear the com-
plaint' we arc making. 

Shri Dasaratha Deb (Tripura East): 
am speaking On Demand No. 15. I 

am glad that the Railway Ministry 
has started the construction of the 
new railway line from Patharkandi 
to Dharmanagar. In the bel!inninl! 
the work was spppdy. bUl in the !nst 
six months the work has bl'pn lli'ld 
up due to somt' reason which I do not 
know. The' other day also I told the 
HouS(' that our communications 
depend only .. n air and that is why 
0111' peopl" ill'C finding it very 1iifficult. 
After a long struggle. the Miniotry 
has alT,reed to construct the new 
railwav line. but if that work is also 
held ~p like this, it would be very' 
difficult for us &nd make us miser-
able. That is why I r('quest the 
Ministry that it must be completed 
at least during the Third Plan. 
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This line is upto Dharmanagar only 
which is only 24 miles. From there to 
Agartala is about 126 miles, which is 
the life line of Tripura. This line 
should be extended further by 3240 
miles Survey work should be 
made during the third five year plan. 
(Interruptions) . 

Mr. Speaker: Order, order. He has 
made that request also: it was not 

.at all relevant. 

Shrl Dinen Bhattacharya (Seram-
pore): In respect of Demand No.4, I 
want to make a submission about the 
problems faced by the commercial 
clerks of the Eastern Railways. It 
is unjust that in spite of repeated re-
presentations by the concerned 
employees through proper t,hannel 
they are not being looked into. About 
the promotion of these commercial 
derks, the Eastern Railways and th(' 
Railway Board follow a different 
policy. By this the Railway Ministry 
also lost a huge sum of money by 
promoting junior hands. Although 
the Railway Board by their circular 
letter No. ENG 61iPM!13 dated 26-1 
1962 asked the general managers 01 
all the railways to follow a uniform 
policy in the matter of promotions of 
commercial clerks and promote sucll 
ea tegories of clerks strictly on a 
!ieniority, basis. but sir, things have' 
not improved in the Eastern Railway 
even after that circular letter. I will 
request the hon. Minister to look into 
the matter and also see that the 
claims of clerks who have been 
superceded may be IIOnceded. 

Again I request the hon. Minister 
to realise the difficulties of the 
booking clerks of Howrah. 

Mr. Speaker: We are now dealing 
with Excess Demands. 

Shri Dlnen Bhattaeharya: Th'is is 
under 'Administraation'. 

Mr. Speaker: Administration is too 
general a term; it is a vaat subject 

Shrl DiDlen Bhattaobarya: Passen-
ger traffic has increased three or 
four times in Howrah but arran-
gements regarding the booking 
system has not changed. Each 
clerk has to cater more than 400 sta-
tions. On the 5th of May there was 
so much of rUsh that the police had 
to lathi charge the persons standing 
in queue for purchasing tickets and 
there was a question about it in the 
Parliament. But the Minister in his 
reply denied it. But with a due sense 
of responsibility I may say that there 
was a lathi charge on the persons 
who were purchasing tickets. 

Mr. Speaker: That is not the Excess 
Demand: the Excess Demand is only 
for Rs. 76' 

Shri Dinen Bhattacharya: In this 
connection I sug~est that the working 
hours of the citY' booking offices 
with additional stair in Ca1cuta may 
be increased and some new city book-
ing offices may be opened. Then the 
pressure on the booking counters at 
Howrah will be reduced. 

Mr. Speaker: He must conclude. 
Rs. 76 is t.he Excess Demand; he is 
speaking all this on that Demand! 

Shri Dinen Bhattacharya: By dOIng 
this and also by the appointment of 
more booking clerks position can b(' 
improved. 

Mr. Speaker: Order. order. I can-
not allow this. I have been asking 
the hon. Members to be relevant; 
none of them have been. I am very 
sorry. If such latitude is given we 
will lose the reality of tih(' Debate 
al1t.ogether. They ought to confine 
ihemselves to the subject that is 

before us. I cannot allow unlimited 
latitude. Shr'i D. C. Sharma. 

Shri D. C. Sharma (Gurdaspur): 
On Demand No.3, I want to ask the 
hon. Minister: How long will these 
lines continue to be owned by 
others? How long will the Railway 
Ministry take to ~et hold of these 
branch lines and run them? The 
Demand is for 'Payment to owners of 
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branch lina', Who are these owners? 
What are their terms of contract wIth 
them? When is the contract going to 
be renewed? The HOuse must get an 
:answer to these things. It is no use 
having this kind of a patch work rail-
way system in my country. How 
long are these subsidies going to be 
}laid for the line, worked by the 
private companies? When we became 
independent, we thought that we 
wculd not have private companies at 
least in this field but they continue 
even after fifteen years of Indepen-
dence. I do not want that the Rail-
ways should be so diversified as to 
have the main parts owned by th~ 

Government and a few parts owned 
by private companies. Something 
should be done about this. 

I now turn to Demand No. 7 coal. 
There are so many questions put about 
the inferior quality of coal, wastage, 
pilferage. etc. of coal. How is it that 
coal has to be diverted from Ol1e part 
to another? Are not estimates pre-
pared with a due ,ense of reality? If 
the amount of coal required at onc 
place is sense there, what is the need 
for diverting coal from one place to 
another'? This shows only lack of good 
foresight. Sometimes inferior coal L; 
.given in place of higher grade coal. 
Why does it happen? AI! these show 
lack of foresight on the part of the 
Ministry. All the trouble about coa! 
is due to this. People do not get the 
kind of coal or the quantity of coal 
that they need. They are alway, givp.n 
coal which is not neccssary. More-
over why arc we talking always in 
terms of high grade coal and inferior 
grade coal? There are grades of coal. 
I believe something has got to be done 
so that coal business gets straightened 
up and does not lend itself to all kinds 
of vagaries to which we have got ac-
customed not only when We discuss the 
general Budget but when we discuss 
the supplementary demands and '9.t 
other times al30 

13.20 hrs. 

I MR. DEPUTY-SPEAKER in the Chair] 

My third point is about the clothes 
and stores and stationery and other 
things. I am definitely of the opinion. 
that the stationery and other forms 
have deteriorated during the last few 
years. They are not of good quality; the 
quality has gone down. Perhaps it will 
be said that prices have gone up and 
the quality too has gone down. But I 
find that in most stations articles of 
stationery, such as forms, etc. are in 
short supply. Sometimes question;; are 
put in Parliament about lack of ade-
quate supply of these forms. Some-
times even tickets are not available; 
tickets are in short supply. Why is it 
that all these things are not coming in 
the right quantities? 

About clothing I do not know what 
has to be said about it. But I am de-
finitely of the opinion, firstly, that the 
quality of cloth is not as good as it 
should be. Secondly, the unitonns 
that are supplied to these people do 
not generally fit them. I have seen 
some of the ·booking clerks and 
others and have asked them how it 
was that the coats were a little bigger 
for them and the trousers did not fit 
them properly. They said that the,e 
thing, are done at the head office and 
they have only to use them. Clothes 
show the man. Clothes are a very, 
very important part of human beings. 
Clothes show what kind of person the 
wearer is. If the Railway Minister 
gives uniforms to the booking clerks 
and railway guards which do not fit 
them, it means this: as uniform 
show the man. they say that the uni-
forms are not suitable and therefore 
they are not also very smart, very up-
to-date and very efficient. So, the 
uniforms given to the railway em-
ployees shouldllbe of the right quality 
and of the right dimensions and of 
the right proportions. 

Of course, the ~edlter was goo, 
enough to say that formerfy '11,1< tailoH 
were made for the employees but now 
the employees are made for the' tailol'fl 
I think it should be the other way 
round. But I do not want to suggest 
any remedy. I only want to say that 
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the uniforms which give about t~~ 
person the first and the right im-
pression, in regard to the quality of the 
person's perso·nality, should be such as 
do no"!, give one any wrong notion 
about fhe- peron working in the rail-
ways.do not know what is happen-
ing ·but I am. sure that something 
should be done to give the people the 
right kind of uniform. so that they feel 

·-proud of their jobs, feel proud of the 
'Work that they are doing and feel 
prOUd of the duties that they have to 
discharge. 

Then I want to know what these 
freight charges are. Freight charges 
are standardised charges, and there 
cannot be any variation in them. 
Perhaps there is something about. these 
freight charges which I do not under-
stand, but my feeling is that these 
freight charges are standardised 
uniform charges. Yet, I see that we 
are being asked to give a little more 
for variation and adjustment of the 
freight charges. Then, I feel that the 
Railway Ministry shOlild be a little 
more carefUl about coal and about the 
branch lines. I think this is a kind of 
jagirdari or zamindari which we hav," 
got in the Ministry. I hope that thr 
Railway Minister will abolish thie 
kind of zamindari as ,oon as posoihlr. 

Shri Subbaraman (Madurai): 
wish to say a few words about Deman.-l 
No.7. An amount of Rs. 28 lakhs odd 
is reQ'lired in addition to what wac 
already sanctiuned. Tloc mnin rC'son" 
are given in th" explanatory nol •. '. 
An amount of Rs. 24 lakhs are re· 
qui red for freight handling charges, 
etc., On ('oal as a result of rcbookings 
and diversions of good quality coal 
within the limits of such {'oal received 
in relat iun to incn'Clsing suppli(~s of 
inferior grade ('oal. Though hugl' 
amounts have l)(,\'11 'pl'nt, ,till W(' fbel 
that the trains are running ]at(·. Th" 
maill reasons given to us is thl' suppl.': 
of inferior quality of co::!l and We find 
that the amount spent has been of 
no use or benefit. We do not know 
whether the reason given is correct or 

~ 

not. Whatever it may .be, I requestUle 
hon. Minister to find out whether the 
la te-running of trains is due to the 
supply of inferior coal or not. If it is 
due to the supply of inferior quality of 
coal, then, good and proper quality of 
coal should be supplied, and proper 
measures should ·be taken so that the 
trains do keep up time. 

Shri S. V. Ramaswamy: Mr. 
Deputy-Speaker, Sir, taking the points 
made by Shri D. C. Sharma first, 
I would like to submit that at presenl 
we do not have any scheme for taking 
over these -branch lines. Thel'e ar.: 
about 11 branch lines with a total 
distance of 584 miles, and their book 
value is about Rs. 5 crores. Some of 
them belong to the district boards and 
the others to certain limited companies. 
We have certain contractual obliga-
tions to run them and if there is a pro-
fit above a particular limit we share 
the profit. This i; a hang-over of thE' 
past. It continues, because we do 
not wish to expend our resources or. 
buying something which is obviously 
not worth buying. The materials on 
these branch lines arc worn out, and 
they have got different periods when 
the contractual obligation can be ter-
minated either by the Government or 
the district board concerned. I neerl· 
not go into the details. But as and 
when these ('ontractual obligations aI',' 
to be terminated, the question may b,· 
considered. But, at present, the Gov-
ernment have no policy' of taking them 
over because we want to utilise our 
r('sour{'cs on n('w capacities an!! on 
dpv('loping other resources in the con-
text of the needs of the' lhird Five 
Year Plan. Therefo!'(" we hav'· got to 
respert our contractual obliga1:: n 'ls ancl 
pa,y the subsidie,. ~(,col'din,·· 0 the 
s~"ral contracts as and wh,·" the v 
arise. This Gannol b" obviated . 

Several han. M€')Tlberg inc:uding the 
'ast speaker, Shri Subbat'aman. men-
tioner about the qlllalltv of co~l. '!'nil! 
fact should be underst~od by lh(' hon. 
House: formerly (he best quality of r.oal 
was given to the r~ilw~ys. H,'1 3f: r 
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the setting up of the steel plants in the 
public sector and elsewhere, all the 
best coal goes to the steel plants. They 
have got the first priority. We are left 
with onJy that . quality of coal which 
is not the best.. If this has ·to be hn-
proved and if the low-grade coal has 
to be brought up to a higher grade, 
washeries have got to be set up. 
These low-grade coals have a high ash-
content. If they are washed in the 
washeries the ash goes off and the 
grade is improved. Weare trying to set 
up washeries, and until such time as 
the washeries get into operation and 
we are able to improve tt.e low-grade 
coal to a higher grade, it WIll be 
diffiC"lllt to have the very best coal for 
the railways. Therefore, we have got 
to put up with this difficulty for some 
more time. 

Shri Subbaraman asked whether the 
maintenance of punctuality is affected 
by the quality of the coal. It is so. 
Sometimes, the engine is not able to 
pick up steam and develop the pres-
~ure that is needed to take the load. 
That is largely due to defective coal. 
We expected the productiQn of coal Qf 
high grade according to a certain plan 
but that did not fully materialise. 
After all coal is a product of nature 
and it has got to be dug out. We anti-
cipated coal of a certain grade in a 
particular place, but it is not of that 
grade and the railway has got to im-
prove that grade. That is what we 
are trying to do and we shall soon 
a~hieve it. 

IThc other point prominently made 
was about clothing, about which a cut 
motion was moved by Shei Nambiar. 
As usual, he was exaggerating certain 
things and said that when 1tJ.ey put 
/ilK the caps, they look monkey-like. 
Certain skull caps are monkey-like; 
it all \1epends on the angle of view 
that he takes. But by anrl largE', t1o!e 
d,"'scs 'hat we have provided for 
VRrious cat!"f'.ories of railway em-
plo~rtr,<, arc '"('ally goo,'. !"hri Sharma 

mentioned about quality. The quali-
ty is really gooo. 1 may assure the 
House that "I myself have visited a 
number of clothing depots and I have 
toundthat the quality of cloth ia 
certainly good. Take, for instance, the 
Southern Railway. The;y h'!-ve got 
their own cloth factories and all -these 
are done by electric cutting machines. 
There are highly paid tailors and ex-
pert who are looking into this. Some-
time back, 'it was brought to the 
notice of this House-I think it was 
in the last Parliament-that the dress 
that was being supplied to the various. 
railway employees was not good. We 
went into the question. 

Shri Priya Gupta: There was a Dress 
Regulation Committee. May J know 
whether its recommendations have been 
accepted and when they are going to 
be implemented? 

oShri S. V. Ramaswamy: The recom-
mendations of the committee are 
there. We are examining them; we 
have not yet fully implemented them. 
The dress is prepared according to 
the various sizes, ,but it is in the 
matter of distribution that some mis-
take has occurred. But by and large. 
it ha; been rectified. If the suitable 
size is given to proper persoll, there 
is ,no difficulty at all. But if size A 
is given to a man who should ave 
size B, it is ill-fitting. That is due 
not to the tailoring, but to the distri-
bution. We are checking this and we 
have almost rectified it. 

Shri Nambia~: The dress that is being 
supplied today i.s being rest itched by 
all categories of railway employees. 
Is the Goverrwn€'llt aware of It? They 
arc not using the drpss a, such; llwy 
are spenriing J110re money and r,,-
stitching the dress. 

Shri S. V. Ramaswamy: Again my 
friend is indlol!glng in exaggeration, 
when he says that all the clothes aile 
restitched. It cannot be all; it can 
only be in some cases. As I have. 
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wbmitted, there are some mistakes. 
There are a series of different sizes 
determined, which do fit in by and 
large into the railway employees. But 
in the distribution, there is some slight 
mistake and alteration does take place. 
With regard to the distribution of 
cloth and allowing them to stitch 
their own cloth with their own tailors, 
the Speaker himself has remarked 
and I need not add to it. 

By and large, our tailoring depart-
ments have worked welL I may in-
form the House that apart from these 
factories, we cut the cloth according 
to the various sizes and distribute it 
to the mahilc. samitis. In these 
mahila sarna tis. the wives of Class IV 
employees are given this work and 
they earn an extra living. They 
learn this tailoring and earn about 
Rs. 25 to Rs. 30 per month. That is 
the wav in which we are augmenting 
the res·ources of the Class IV em-
ployees. 

SlJ,ri Priya Gupta: In which railway? 

'Shrl S. V. Ramaswamy: In almost 
all the railways-N.E. Railway, 
Southern Railway. Western Railway, 
Central Railway, etc. The hon. Mem-
ber may go and visit the centres where 
wives of officers arc doing very fine 
honorary work. They are leading the 
way. Some of thcm arc taking tailor·· 
ing classes and teaching tailoring to 
the wivcs of these poor employees, so 
that they may earn a bptter liveli-
hood. I do wish the House appreciates 
these things; it can appreciate only iI 
hon. Members go round and see thes!' 
things. 

,In regard to decrees of court, I do 
not think there i; any delay about 
dispersal of salaries, wages, etc. We 
arc dealing with 11 lakhs employees 
and what is the number of dec-ees? 
The number of decreess is a handful; 
yQll can count them on the tigers of 
one hand. AbOut that. my hon. friend, 
I!Ihrl Nambiar said that there 
are enormous delays and employees 
lire being forced to go to court. There 

are certain complicated cases, where 
as a last resort, an employee may go to 
court after having exhausted all other 
procedures. But these are excpptional 
cases; they do not happen as a rule. 
So, mY friend was wrong in submit-
ting to the House that we are forcing 
the employees to go to the court of 
law. 

A,bout stores and locosheds, certain 
things were said which are not pr-
mane to this. We are looking into 
that matter. We arc taking keen in-
terest to see that proper stores are 
sent to the loco work.~hops and there 
should 'oot be difficulty in putting them 
in order. There are some difficul-
ties because some of these parts may 
have to b(, imported and they may not 
be readilv available. My friend re-
marked that there was s~m" ('anniba-
lisation going on. In an emergency. 
there may be c-annibalisation. 

Shri Priya Gupta: It is the regular 
practice in loco sheds. 

Shri S. V. Ramaswamy: Perhaps he 
h talking wiih fuller knowledge. In 
certain emergencies, cannibalisation 
may have to be resorted to, but .... 

Shri Nambiar: It has b('~ome the 
normal practice. If I am wrong. I 
am prepared to be corrected. 

Shri S. V. Ramaswamy: Coming to 
the points raised by Shl'imati Hc-Ilu 
Chakravartty about Haldia, we are 
surveying the various alignments. We 
have not taken any final decision. 
When that is taken, the House will 
certainly be made aware of it. 

As regards the automatic ticket 
counters, I think it is a very good sug-
gestion. Probably We <"lo not have the 
resources to make it in our country. It 
is worthwhile exploring its possibilities 
it will relieve to a great extent the 
congestion in the booking offices. 
These are some good suggestions for 
action and we shall examine 1hem. 

MI'. Deputy-Speaker: I shall now 
put Shri Nambiar's cut motion to 
the House. 
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'The cut motion was put and n~gativ
:eel. 

Mr. Deputy-Speaker: The question 
is: 

"That the respective Cxce35 sums 
not exceeding the amounts shown 
in the third column of the order 
paper be granted to the President 
to make good the amounts spent 
during the year enocd t 1", 3iSt 
day of March, 1960, in re,p.,! d the 
following demands entered in the 
second column thereof. 

Demands Nos. 3, 7, 3." 

The motion was adopted. 

PRESIDENT'S PENSION (AII1EN D-
MENT) BILL 

The Minister of Home AiT:1irs (Shri 
Lal Bahadur Shastri): I oeg tf) moye·: 

"That the Bill to amend the 
President's Pension Act, 1951. b,~ 
taken into consideration." 

The present President's PEnsion Act 
provides for a life pcn6'cn of 
Rs. 15,000 per annum to a Pre,ident 
who has retired from his onice. Th~ 
first President to retire ~y"s Dr. 
Rajendra Prasad. At the time of h:s 
retirement, entirely on Jur own. we 
feU that this amount may not be> nde-
quate for the retiring Presidpnt. We 
thought about it not oniy Rt't'pirlg i.e 
view the caSe of Dr. Rajendra Prasad, 
but We felt there should be a law 
which would be applicable to all 
retiring Presidents. It is true thnt it 
struck us specially when Dr. Rajendra 
Prasad was about to go away. The 
House is aware of the !a·t that Dr. 
Rajendra Prasad was seriously ill only 
a few months before llis retirement 
and he did not regaion i.;:; fu!'l health 
even'-when he did retire. In the cir-
cumstances, we felt that it was es-
sential for Government to ',ee that he 
is looked after fully after his retire-
ment and his health should not suft'er 
in any way. We, therefore, thought 

to put forth an amendment to the 
present Act with a view to pl'ovidin:; 
him the necessary medi~al fariiities, 
and it will be found that in the Bill 
we have provided for :nedical attE-nd-
ance and treatment free vf tharge. 

The second amendment is td pro-
vide a sum of RII. 12,000 ;;>er annum for 
secretarial assistance, This might ap-
pear to be somewhat an innovltion. 
But 1 have to submit, Rir, that it is 
not so. It is to be reali3ed thGt the 
President when he retires doe.; not 
lose all his importance. Contrary to 
that with all his experience and mat-
urit~ he is in a position to bivl' pdvice 
and guidance to the people and to the 
country in his non-official capacity 
also. I have no doubt that t.he retiring 
President will have many calls on him 
-1 am not keeping in .:nind only Dr. 
Rajendra Prasad, I am thinkin~ of all 
the other Presidents who will func-
tion as Presidents and then retire, who 
will succeed one after the other. The 
President who retires may be invited 
to a number of meetings and con-
ferences. He may have to make 
sppechcs. He may havc 10 d('nl with 
~bundant correspondence. Naturally, 
people will like to get. his advice and 
guidance in regard to many m~tters. 

Even today, Dr. Rajendra Pras~d Ji is 
attending an important international 
conference in Delhi. So we felt that 
it would be desirahle to give the ex-
President an additional amount for 
this purpose, b('('ausl' the pension that 
he gets at present will not meet; the 
additional r<'quiremcnts about which 
1 have just now Ilv'ntioneo. 

The President, it is also necessary, 
should have proper assistance. Ht' 
ahould have-either one or two, what-
ever may be the number within the 
ceiling of Rs. l2.000--cornp\'\r·nt "nd 
efficient assistants so t.hat the advice 
or the assistance given to him by his 
staff leads to accuracy and timeliness. 
Whatever he says and whatever state-
ments he mUkes will carry weight and, 
therefore, accuracy etc., is asolute1y 
inlportant. 

·Moved with the recommendation of the President 


